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(35) G.S.R. No. 739(E), dated the 
28th June, 1988, amending notification 
No. 133/86-Central Excise dated the 1st 
March, 1986 so as to extend, .for a 
further period of six months, the 
concessional rate of excise duty in 
respect of certain specified resins and 
plastics. 

(36) G.S.R. No. 768(E), dated the 1st 
July 1988, notifying the Central Excise 
(Third Amendment) Rules, 1988. [Places 
in Library. See No. LT-6355/88 for (23) 
to (36)] 

III. A copy (in English and Hindi) of the 
Ministry of Finance (Department of Revenue) 
Notification S.O. No. 690(E), dated the 12th 
July, 1988 publishing the Income-tax (Sixth 
Amendment) Rules, 1988. [Placed in Library. 
See No. LT-6404/8*]. 

Reported non-unfurling of the National 
Flag on the 15th August by the Chief 
tffinister   of  West  Bengal—Contd. 

THE VICE-CHAIRMAN (SHRI JA 
GESH DESAI); Now, Special Men 
tions) . . . (InterruptionsQ . . . Mr. 
Chimanbhai Mehta ------------- (Interrup 
tions) ... I am not going to allow 
anybody. I cannot allow you. . . (In 
terruptions) . . . No please. Yes, Mr. 
Manhar. Make your special Mention 
. . . (Interruptions) . . . Nothing else 
will go on record . . . (Interruptions) 
, This will not go on record. I am 
not allowing you. Please sit down . . . 
(Interruptions) . . If the Home Minis 
ter wants to make a statement, he can 
make, if he does not want to make 
any statement, he need not . . . (Inter 
ruption)   .   .   .  But I will not allow you 

. . (Interruptions , . It is for the Home 
Minister to make a statement if he chooses to 
make a statement. If he so chooses, he can 
make a statement. But I will not allow you . . 
. (Interruptions) . . . He is here that is all 
right. Yes, Mr. Manhar . . . (Interruptions) . . . 
Please sit down. All of you please sit down . . 
. (Interruptions) .   .   .Please sit down. 

SHRI SATYA PRAKASH MALA-VIYA 
(Uttar Pradesh); You ask the Minister to sit 
down. (Interruptions) 

SHRI DIPEN GHOSH (West Bengal)  We 
are not at their mercy. We must be satisfied. 
We are elected Members.  (Interruptions) 

SHRl SATYA PRAKASH MALA-VIYA: 
There are Rules of the House. The House 
cannot be treated in this way. 

SHRI YASHWANT SINHA -(Bihar): On 
a point of order. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); if the Minister wants to say 
something, I cannot stop him. (Interruptions) 

AN HON. MEMBER; It is a question of 
courtesy. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Listen to me. i am on my legs. I will 
allow Mr. Gurupadaswamy to speak. 
(Interruptions) He has a point of order, I have 
allowed him.  (Interruptions) 

SHRl M. S. GURUPADASWAMY 
(Karnataka). Mr. Vice-Chairman, Sir, I am 
only making a snission to you and to the 
Members or the House. Last time when such a 
furore occurred on a particular issue the 
Deputy Chairman made an observation. She 
said that this should not be taken as a 
precedent; without the permission of the 
Chairman nothing will be allowed for 
discussion. I just want to draw your attention 
to this observation of the Deputy Chairman in 
addition, I am not going into the matter my 
friends want to raise. I do not know what 
matter they want to raise. (In-terruptions) Sir, 
if you allow the Home Minister to make a 
statement . (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): It is for the Home Minister, i will 
not say that he should give an assurance. 
(Interruptions) I cannot  direct the  
Government. 
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SHRI M. S. GURUPADASWAMY: I 
conclude by saying that if the Home Minister 
has to say anything if you allow him to say 
anything, then the House is entitled for a 
discussion. (Interruptions) 

SHRI DIPEN GHOSH; First of all, on 
what subject has the Home Minister been 
asked to make a statement? You cannot take 
the House for granted. We are all elected 
Members (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH  
DESAI).  Mr. salve. 

SHRl N. K. P. SALVE (Maharashtra); Sir, 
not for a moment we on this side ever want to 
undermine the authority of the Chair. We 
want to go strictly according to the Rules and 
how you want us to proceed in the matter. But 
there is no Rule Sir, in the entire book which 
prevents us from making a submission. With 
your permission, I would submit that if in a 
matter of importance in which we feel that the 
National Flag was dishonoured 
(Interruptions) Sir, my respectful submission 
is that I will be very happy ultimately if it is 
found that no dishonour was meant to the 
National Flag. That is what we expect from 
nobody else but from the people of Bengal. 
But the things as* they stand, we feei! 
extremely agitated on an issue on which we 
feel that the entire nation has been disgraced 
and disrespected. (Interruptians) 

THE VICE-CHAIRMAN (SHRl JAGESH 
pESAI): You may not agree with him. 
(.Interruptions} 

SHRl N. K. P. SALVE;. I only hope I am 
wrong, But sir. my respectful submission is 
that we felt so agitated that we request the 
Chair to get a statement On the floor of the 
House so that the record is put straight. This 
is my  submissin.  (Interruptions) 

SHRI DIPEN GHOSH; i want a statement 
from the Home Minister on another subject. 

THE VICECHAIRMAN (SHRI JAGESH 
DESAI); Mr. Gurudas Das Gupta. 

SHRI GURUDAS DAS GUPTA (West 
Bengal); Sir, the House has certain Rules, and 
according To the Rules the business of the 
House Is transacted. (Interruptions) 

THE VICE-CHAIRMAN' (SHRI JAGESH 
DESAI).-   I  have allowed him. 

SHRI GURUDAS DAS GUPTA; My 
freedom of speech has to be protected 
by the. Chair. But the point is that 
never before have I seen that if 
homebody from this or that side of 
the House stands up and asks for a 
statement on a certain issue which 
might be agitating him the Minister 
makes a statement. There is no pre 
cedent like this. If a precedent is 
created, it has to be applied indiscri 
minately, I want to make it clear, 
Sir, coming from Bengal, that the 
Communists are second to none in 
defending the National Flag. (Inter 
ruptions) It is not their property. This 
country beings to all of us. It is not 
your property. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI):  Order, please. 

SHRI GURUDAS DAS GUPTA; Sir, 
deliberately an insinuation is being maae to 
blackmail the Government of West Bengal, to 
blacken the Government of West Bengal. If 
you allow it, Sir, if the House  is allowed to 
become a propaganda Chamber, then, it will 
be a dangerous precedent 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI);. Mr. Minister. 

SHRI DIPEN GHOSH; Mr. Vice-
Chairman, Sir, I want to make a submission. 
(Interruptions) Before he makes a statement, I 
want to make a 
subission.  

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); Let him speak. (Interruptions) You 
please hear me. 
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PROF. C. LAKSHMANNA (Andhra 
Pradesh). Sir> j was the first to rise on a point 
of order. (Interruptions) 

SHRl DIPEN GHOSH: Let me be given a 
chance because i can help the Chair. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); Let me hear what the Minister 
wants to say . . (Interruptions) 

SHRI DIPEN GHOSH: Please listen to me 
for a minute. (Interruptions) 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI). Let me hear what he wants to say. 
And after he speaks, then....(Interruptions) I 
cannot presume what he is going to say. 

SHRI DIPEN GHOSH: I can help the 
Chair, (interruptions) 

PROF. C. LAKSHMANNA I was the first 
to rise on a point of order. You are not 
permitting me. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAl):   please sit down. 

PROF. c. LAKSHMANNA; Are you now 
allowing my point of order? 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAl); No, I am not allowing. 
{Interruptions) I may tell you why. I asked 
the Minister to speak . . (Interruptions) Please 
sit down. Whatever he says will not go on 
record. 

PROF.  C. LAKSHMANNA:** 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); Please sit down. Please hear me. 
(Interruptions) please sit down. When I asked 
the Minister to say something, at thst time, 
Mr. Gurupadaswamy wanted to speak. I 
aHowed him. So now, I will allow the 
Minister. And after that, if I feel that it is 
necessary that I should allow others to speak, 
I will allow. Yes, Mr. Buta Singh. 

SHRI DIPEN GHOSH; in that case, Mr. Vice-
Chairman, Sir, I must be given a chance to speak 
on what    the     | 

Minister will speak Nobody can take this 
House for granted, not even the Home 
Minister. (Interruptions) 

THE VICE  HAIRMAN (SHRl JAGESH 
DESAI): Please sit down. (Interruptions) 

 
THE VICE-CHAIRMAN (SHRj JAGESH 

DESAI); I will not allow at all 
SHRI DIPEN GHOSH: Why? What is the 

reason? (Interruptions) I am entitled to know 
from the Chair on which issue the Home 
Minister has been asked to make a statement. 
I am entitled to know from the Chair and not 
from the Home Minister. 

PROF. C. LAKSHMANNA. Sir, I am on a 
point of order You must listen to my point of 
order   first. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI) You are taking undue advantage. 
Because the leader of the opposition wanted to 
say something, I allowed him. After that you 
are behaving like this. It is very unfortunate. 
(Interruptions). In spite of that if the 
opposition is behaving like that, it is very 
unfortunate YOU see. I gave the chance to Mr. 
Gurupadaswamy. 

THE

VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You cannot dictate. I am not going 
to be pressurised by anybody. Let the 
Minister speak first, and then if I feel, I will 
allow ... 

SHRI V. GOPALSAMY (Tamil Nadu) : 
Sir, insinuations have heen made against Mr. 
Jyoti Basu. Sir, accusations have been made 
against the Marxist party leader, Mr. Jyoti 
Basu. (Interruptions) Sir, to protect the ho-
nour of the country, the colour of the 

**Not recorded. 



 

[Shri V.  Gopalsamy] Congress Party flag 
should be changed. 

SHRI CHITTA BASU (West Bengal); Sir, . 
. . 

PROF. C. LAKSHMAN: Mr. Vice-
Chairman, Sir. . . . (Interruptions}' 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI), I am not allowing anybody except 
the Minister. I am not going to allow anybody. 

SHRl DIPEN GHOSH; Every Member has 
got a right to make his point of order. You 
must listen to the point and then you may rule 
it out. 

THE    VICE-CHAIRMAN (SHRI JA-.  
GESH DESAI); You cannot dictate to me.   x 
said, after the Minister's speech, if there is 
anything I will allow. 

SHRI DIPEN GHOSH: I have a point of 
order in that connection. I have a point of 
order in that connection and how can you deny 
me the right to rise   on a point of order? 

THE VICE-CHAIRMAN (SHRj JAGESH 
DESAI); No, please sit down. Yes, Mr. 
Minister. 

THE MINISTER OF HOME AFFAIRS 
(SHRI BUTA SINGH); Mr. Vice-Chairman, 
Sir, . . . (Interruptions) 

SHRI DIPEN GHOSH; Can the House be 
taken for granted? No. Let us see how he can 
make a statement? 

 
SHRl DIPEN GHOSH: You cannot take the 

House for granted I have the right to rise on a 
point of order. It is an individual Member's 
right. 

SHRI RAM AWADHESH SINGH: You 
cannot proceed without hearing the point of 
order. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); please sit dwn. Yes, Mr. Minister? 

SHRI BUTA SINGH; Mr. Vice-Chairman, 
Sir . . 

SHRI CHITTA BASU; Sir, on a point 
of,order. 

THE VICE-CHAIRMAN (SHRT JAGESH 
DESAI); Cet us know what the Minister 
wants to say. I have told you that i will allow 
you, but et him speak first. 

 
THE VICE CHAIRMAN (SHRI JAGESH 

DESAI) You please go to your seat you can 
speak from your seat only,  not  from here. 

SHRI BUTA SINGH: Mr. Vice-Chairman, 
;sir, upholding*. .(Interactions . 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Except what Mr. Buta Singh says, 
nothing will go on record. I have said thst 
after he speaks, I will allow you also. What 
more do you ant? 

SHRI CHITTA BASU:* 
THE VICE-CHAIRMAN (SHRl JAGESH 

DESAI): I have allowed Mr. Buta Singh to 
speak. Only after that 1 will allow other . . . 
(Interrptions) 

SHRI SATYA PRAKESH MALA-
VIYA:* 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI): You are all senior Members, i 
allowed Home Minister to speak and I said I 
wiia allow you later on. (Interruptions). No, I 
can't allow you now. I cannot allow every-
body. 

PROF. C. LAKSHMANNA:* 
THE VICE-CHAIRMAN (SHRl JAGESH 

DESAl): NO, I am not allowing you. There is 
no point of order. 

SHRl SATYA PRAKASH MALA-
VIYA:* 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI I am very fair with 

*Not recorded. 
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you. It is very unforTunate that after I asked 
Mr. Buta Singh to speak, even then I allowed 
Mr, Gurupadaswamy and you are now 
behaving like this. It is very unfortunate. 

SHRi SATYA PRAKASH MALA-
VIYA:* 

SHRl BUTA SINGH: Sir, this House 
......(Interruptions). 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); If you have got any grievance 
sgalnst me, you can meet the Chairman, i can 
leave the Vice-Chairmanship but I cannot 
allow the, House to be run like this. After all i 
am here to conduct the House I cannot allow 
like this. 

PROF.  C.  LAKSHMANNA:* 
THE VICE-CHAIRMAN (SHRl JAGESH 

DESAI); Let us first hear the Home Minister. 
(Interruptions)1. No  x will not allow it. 

SHRI DIPPEN GHOSH; It is true you 
have asked the Home Minister to apeak, 
nobody is disputing your right to call the 
Home Minister to speak. At the same time, 
every hon. Member has the right to raise a 
point of order. You should listen to his point 
of order and then you can dispose it of. 
Before listening to his point of order, how 
can you dispose it of? How can deny him the 
right to rise on a point of order?  
(Interruptions). 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); I will answer that: Let him spesk 
first. Let us hear him. Let us konw what he 
wants to say. (Interruptions) Mr. 
Gurupadaswamy toas made a suggestion. 
After the Home Minister says what he wants 
to tfay, we can decide whethere there should 
be a discussion or not. (Interruptions) Let us 
first hear what he wants to say. (Interruptions) 

SHRI DIPEN GHOSH; What is the use? 
You should first hear Mr. Laksh-manna's 
point of order. (Interruptions) 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI);     After the    Minis- 

*Not recorded. 

ter's statement, the House can decide 
in what way we can discuss it. (Inter 
ruptions) .. 

PROF. C. LAKSHMANNA; Sir, I was the 
first to  rise on a point of order. What is the 
point in allowing him to make a ststement 
without listening to me?  (Interruptions) 

 
THE VICE-CHAIRMAN (SHRl JAGESH 

DESAI): I will alio,, only Mr. Buta Singh and 
nobody else. (Interruptions) Mr. Lakshmanna, 
this is very unfair. Please sit down. (Inter-
ruptions) I have already allowed Mr. 
Gurupadaswamy.    (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRl M. M. JACOB); Sir, prof. 
Lakshmanna is violating rule 235, by 
continuously interrupting the Chair, 

PROF. C. LAKSHMANNA; Sir, you have 
not at all heard what my point of order is. 
Without avowing me to raise my point of 
order, how can you rule it out?    
(Interruptions). 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAl); I am not going to allow. 
(Interruptions) 

SHRI N. E. BALARAM (Kerala): Sir, Mr. 
Lakshmanna should be allowed to raise his 
point or order. (Interruptions) 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); Mr. Balaram, you are a very senior 
Member, I first asked Mr. Buta Singh to 
speak Then I stopped him. (Interruptions) 

SHRT N. E. BALARAM: You are also 
governed by rules and procedures. 



 

THE     VICE-CHAIRMAN     (SHRI 
JAGESH DESAI): Please listen to me. 
(Interruptions) I allowed Mr. 
Gurupadaswamy to say something. In the 
meanwhile, he is reacting to what some 
Members have said on this issue. 
(Interruptions) I permitted. Mr. 
Gurupadaswamy to make on point on the 
issue. (Interruptions) Alter Mr. Buta Singh 
makes his point we can de_ cide what we 
should do. (.Interruptions) 

PROF. C. LAKSHMANNA; Sir, my point 
of order relates to his very right to speak. He 
is not a Member of the House. Please hear my 
point of order first. (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI). j have allowed Mr. Buta Singh. 
After that I wtfl allow. (interruptions) Please 
sit down Other. Wise I will have to name you. 
This is too much. (Interruptions) Please co-
operate with me. (Interruptions) please sit 
down. Then you do not want to obey me? I 
have said no to you. (Interruptions). I may be 
wrong, I said 'no' to you. That is all right. 
Please sit down (interruptions) I have said I 
am not allowing you.. .After him only. 

SHRI MOTURU HANUMANTHA RAO 
(Andhra Pradesh) He is on a point or order. 
You must hear him. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Not on a point of order. ... A senior 
Member, Mr. Advani, wants to say something 
on this . Let' me hear ham I am not allowing  
any point of order. 

SHRI RAM AWADESH SINGH: This is 
not fair on the part of the Chair. 

SHRI V. GOPALSAMY: He is seeking 
your permission to raise a point of order.     
This is highly unfair. 

THE VICE-CHAIRMAN (SHRl 
JAGESH      DESAI): Mr.  Advani 
wants to express something on what is 
happening in the House. He is a senior 
Member. I have allowed him to speak. 

SHRl LAL K. ADVANI (Madhya 
Prades?\)   Sir, I do not want to ex- 

press anything on the issue that has been 
raised, I would like to see that the proceedings 
of this House are conducted smoothly. It 
seems a stalemate has arisen over this point 
that you pemitted a Minister to make what-
ever observations he wanted to make, some 
Members from the Opposition wanted to raise 
certain points of order and youjiid not a1 low 
them to raise those points of order. The result 
is an impasse in the House. I suggest that on 
the misgivings that were voiced by certain 
sections of this party, let there be a formal 
statement, not informal remarks or an 
informal statement at all, but let a formaJ 
statement be made so that the entire House 
has an opportunity of raising any questions. 
Let not the Minister make any impromptu, ad 
hoc, off the cuff remarks. This is my 
submission. (Interruptions) 

SHRI BUTA SINGH; Wait a minute I will 
speak only on 'precedure. Now, Sir, hon. 
Member, Mr. Advani, has said that I must 
make a statement... 

SHRI LAL K. ADVANI: A formal 
statement. 

SHRI BUTA SINGH: On what? 

SHRI LAL K ADVANI: Let me deal this 
with... 

SHRl BUTA SINGH: I was going to 
request the Chair that j have to make some 
observations. Why should I not 
be allowed? 

SHRI LAL K. ADVANI; I have no 
hesitation in saying... 

SHRl BUTA SINGH; I may be able to say 
what is there in your mind what you are not 
willing to say here because you have referred 
to one party  ....  You are partisan. 

SHRI LAL K ADVANI: I do not have 
partisan view. 

SHRI BUTA SINGH; It is not a party 
issue. 

SHRI LAL K. ADVANI: This is not 
a party issue. 

THE       VICE-CHAIRMAN        (SHRl 
JAGESH     DESAI);   I will make    it 
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clear. Mr. Advani said like that only for one 
reason. Because that was the demand from 
this section that js why he said like this. Am I 
right? 

SHRI BUTA SINGH; It will be much 
easier for this august House because after all 
the country is governed by this House by the 
Parliament itself and we will not do anything 
which this House does not desire (Inter, 
ruptions) 

 
Sir, the Parliament has cast upon the 
Government of India a duty and the whole 
nation for that matter expects the Government 
of India to uphold the sanctity and the dignity 
of our National Flag, National Anthem and 
National Emblem. The Government of India 
wiU not shirk its responsibility in upholding 
the sanctity and dignity of all these three 
national emblems of importance. ... 
(Interruptions). .. 

SHRI DIPEN GHO&H: National bird also. 
..   (Interruptions). .. 

SHRl BUTA SINGH; Sir, you had, during 
the proceedings of the House, asked whether 
the Home Minister was willing to make this 
statement. Sir, I was going to request you 
kindly to let me know whether there was any 
question motion, suggestion or resolution 
before the House on which you wante^ me to 
express the Government's viewpoint 
(Interruptions) I woudd, therefore, in all 
humility, like to request the honourable Chair 
either to give me an opportunity or to let me 
have a report from the State Where this thing 
is reported to have happened. Only then can I 
make a statement. How can I make it other-
wise?       Government   is   duty-bound 

SHRI GURUDAS DAS GUPTA;  I 
appreciate Mr. Buta Singh's statement. ... 
(Interruptions)... 

SHRI BUTA SINGH: As I said, the 
Government is duty-bound to uphold . the 
dignity and sanctity of the National Flag. Either 
the honourable Member be allowed to make a 
statement, only when I can give the gov-
ernment's view point, or I should be given an 
opportunity to look into the whole matter when 
I can report to this House. 

SHRI DIPEN GHOSH; Mr. Vice-
Chairman, Sir, it is good that the Home 
Minister has clarified his position. So far as 
upholding the dignity of the National Flag, 
National Anthem and other national symbols 
are concerned, here is non second to anybody 
to do this job. ..(Interruptions) . 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); I have allowed him.     He is 
reacting. 

SHRI M. M. JACOB: is it a Special 
Mention? .      (Interruptions)    

SHRI DIPEN GHOSH; There is a 
procedure in this House. What happens in the 
other House is, there is something, every man 
rises and something is made out. That is not 
so here. Any issue of importance that can be 
brought to the notice of the House and the 
Government through a Special Mention with 
the prior approval of the Chairman, if there is 
any such issue which may raise certain 
controversy, then even, certain other Mem-
bers are also allowed to make similar Special 
Mentions from their point ol view. Here we 
have been seeing, at Jeast I have been seeing; 
of late, that suddenly some Members rise, 
particular from the other side, try to make 
noise, draw the attention of the Minister and 
insist on hits makig a statement, sometimes 
the Ministers—not like Mr. Buta Singh but 
certain other Miniters—oblige them and 
involve the House into a discussion either this 
way or that way. My point Is, I, on be-helf of 
my party, can say that we do not fight shy of 
discussing anything on the floor of this 
House, anything under the sky or on the earth 
of this country, India. 

I expect a statement from the Union 
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[Shri Dipen  Ghosh] 
Home Minister how the face of the Chief 
Minister of Bihar could be blackened and 
what happened in Jhanabad. 
...(Interruptions)... We want a statement from 
the Home Minister. We want to know. The 
Chief Minister of Bihar is a very responsible 
person. How can his face be blackened in 
front of his own security personnel? Mr. Buta 
Singh went there. We don't fight shy. Let the 
Home Minister collect all the information. If 
he want-' to make a statement, let us be given 
notice so {hat wo can have an opportunity to 
discuss it. .. •. (Interruptions)... 

SHRI SURESH KALMADI    (Maha-
rashtra); Why    is he    allowed? 
(Interruptions) 

SHRl DIPEN GHOSH; I have been quite 
clear.     (interruptions) 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI)-. Please sit down. 

SHRI BUTR SINGH; Regarding my visit 
to Jehanabad 

SHRI RAM AWADHESH SINGH:* THE 
VICE-CHAIRMAN (SHRI JAGESH  
DESAI):  Please  sit  down. 

SHRI   RAM  AWADESH   SINGH:* 
THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): This will not go on record, i have 
not allowed it. 

SHRI BUTA SINGH; Regarding my •visit 
to Jehanabad, the most unfortunate incident 
took place.... 

THE VICE-CHAIRMAN      (SHRl 
JAGESH DESAI);   I don't want it to be 
discussed  now. 

SHRI BUTA SINGH: They have raised it. 
If you permit me, I will speak. 

SHRI N. E. BALARAM: Let us hear him.       
(Interruptions) 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI): We are discussing something else 
(Interruptions) Prof. Lakshmanna. 

SHRI N. E. BALARAM: : Let him make  a  
statement  later  on. 

*Not recorded. 

PROF. C. LAKSHMANNA; Mr. Vice-
Chairman, I rise on a point of order ma'nly -
because i wanted to know whether the 
statement that is to be made by the Home 
Minister, Mr. Buta Singh, is in response to 
anything. (Interruptions) I am coming to that 
In that connection j wanted to cite rules also. 
Now, I would like to know, since the Home 
Minister has said, he would get the report etc. 
and come, whether it is in the form of a 
statement, a suo motu statement, or in the 
form of a motion or in the form of a resolution 
etc., if the House will be given sufficient time 
beforehand so that the House may discuss it. 

SHRI CHITTA BASU: Sir,...,. 
THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): No. Please sit down. Please co-
operate with me. You have always co-
operated with me. 

SHRI CHITTA BASU: That will help you. 
Sir, I draw your attention to rule 251 of the 
Rules of Procedure of this House, wherein a 
Minister is allowed to make a statement with 
the consent of the Chairman 

SHRI BUTA SINGH: No statement 
has been made.  

SHRI CHITTA BASU: Mr. Buta Singh, 
just listen. Then y°u speak. I rise on a point of 
order only to know this from you. If a 
Minister wants to make a statement on a 
matter of public imoortance the Chairman has 
to be consulted. Just listen. Therefore, I think, 
no minister can make a statement without the 
consent of. the Chairman. (Interruptions) It is 
not for you to say. 

In that matter, you are the Chairman I want you 
to realise that this is a matter of public urgency. 
There- fore, I want to know whether you know on 
what subject the Home Minister likes to make a 
statement. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI); As far as the subject is concerned, it 
has already been made very clear, i have seen 
the sense of the .House. It is. a very serious 
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